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\THE PUNJAB LIVESTOCK IMPROVEMEN
BRTOCK (MPROVEMENT

| PUNJAB ACT No. XLVII oF 1953.

Received the assent of the Governor of Punjab

[ November, 1953, and was firl.:t pl{Z”s(;IZ d”:fl ?,';g
punjab  Government Gazette: (Extraordinary)
of the 9th November, 1953.]

Short title Whether repealed or otherwise

Year, No.
affected by legislation

xLvIl |[The Punjab Live- E_xtended to the territories which,
stock Improvement immediately before the Ist No-
1956, were comprise

Act, 1953 vember,

P in the State of Patiala and East
Punjab States Union by Punjab
Act No. 5 of 1959

. Amended by the Pum’ab Re-orga-
nisation (Chandigarh) (Adapta-
tation of Laws on State and
Concurrent Subjects) Order,

1968

1953

I
'

stock

An Act to provide for the improvement of live
in the State of Punjab.

as follows i—

be called the Punjab Livestock short i, e

tent and co@e
mencement.

3[Union Terri-

It is hereby enacted

1. (1) This Act may
Improvement Act, 1953. t
(2) It shall extend to the whole of the
tory of Chandigarh.] : g ,
y('3) It shall come into f((})rcc,nllﬁlci}l’a’ l:g;cgglelﬂ) (l%ff:’
on such date a3 (e 4lCcntra1 d?x\tlgs may be appointed for

tion appoint ; and different
different areas. - .
nt Gazelte
3 I‘lm‘{t‘:g AGs‘g:tflrl;‘I’;/“:md Council

“For Statement of Object e
(Extraordinary), 1953, page 548 ; 4% dﬁ()Jroﬁncil Debates,
see Punjab Legislative Asserpbly an

aFor Statement of Obj
(Extraordinary), 1958, page

sSubstituted for the words
tion (Chandigarh) (Adaptation of Laws 0

«State Goverp

1487. ab” the Punjab .Re-organis-
hies oﬁ gt:?é?r:d lgzmcurrent Subjects) Order,
968 ment" by ibid:

«Substituted for the words
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*b. Acq XI, v

Definitions, 2. In this Act, unless the context Otheryw:
quires,— Wise ..
(@) ‘approved bull' means a bull certifie
under section 6 of this Act as fit for(bas Such
purposes in a local area ; reeding

(b) ‘bull’ means an uncastrated male calf
such age as the '[Central Governmenta Y
prescribe for any local area ; I may

(¢) ‘cow’ includes a heifer ;

(d) ‘Director’ means the Director of Vetar:
Services ?[Union Territory of Chandig(:fﬁin;}ry

(e) ‘Livestock Officer” means the Director and
includes any other officer authorised by himy
to exercise all or any of the powers of a Liye-
stock Officer under the Act ;

(f) ‘prescribed’ means prescribed by rules made
under this Act ; ‘

(g) a person is said to ‘keep a bull’ if he owns
the bull or has the bull in his possession or
custody, for the time being ;

(h) a bull is said to te ‘castrated’ if it is rendered
incapable of propagating its species ; and

() ‘local area’ means the whole or a part of the
area to which this Act applies, and in which
an approved bull is, in the opinion of the
Director, fit for breeding purposes.

Prohibition to 3. Inany area to which this Aet applies, no person
pecheun shall keep a bull except under and in accordance with
the provisions of this Act.

Intimation about 4. Every person, who, in any loeal area, keeps
unmarked bulls. any bull which is not branded with a distinguishing mar
as provided under this Act, shall give intimation of Sl}cl
possession 1o the Livestock Officer within such perio¢
as may be prescribed. )
1Substituted for the words *“‘State Government” by the Punjab Rc_erinéS‘gi

tion (Chandigarh) (Adaptation of Laws on State and Concurrent Subj

Order, 1968.
#Substituted for the word *‘Punjab® by ibid.

g
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5. On receipt of the intimat
n his own mo%)ion tl ‘li}m"“m"’" under secti ,
or U » the Livestock Offic section 4, Submission of
require any person keeping a bull ‘()'bcr may, by order, :w'glr:q for inspec-
S at any reasonable i Tiosent the bufl
specified in the order and thereupon if Sh'lll(bdt a place
of the person keeping the bull to produce jt fc the duty
ion accordingly and render all reasonabl or inspec-
in connection with such inspection sonable assistance

6. After such inspection of

o s a bull the Li ification o
Officer, if satisf ied that the bull is suitable f(;:egtggk Certif cation ¢ 4
used for bre‘edlng purposes in the local area, shall Cerlifg ed.

the bull as approved’ and cause it to be branded withz

mark prescribed for the purpose.

‘ 1. () If, after _inspec_tion, the Livestock Officer Marking of
i< satisfied that a bull is unsuitable for breeding purposes malraea Bl
in a local area he shall cause it to be effectively castrated
or specify by order a period during which such castrations

shall be effected.

on shall be performed or caused

to be performed by the Livestock Officer unless the
owner or the other person keeping the bull desires to
to make his own arrangements for complying with
the order and if the bull is not castrated within the

time allowed by the Livestock Officer, then without
ion (hat may be taken under section

prejudice to any action
14, the Livestock Officer shall get the bull casterated.

i bull
(3) The Livestock Officer shall cause every .
s0 cas)trated to be branded with  the prescrlbed
mark.

(2) Such castra ti

{ astration  of
s the Livestock Custratlon, Bt

8. fter such enquiry @ Eivaatoes
Officer gg,lﬁe:m fit to make, he fmdsdllgtt 'ldi\l')ll (;l\lJn -
castrated bull is not owned Of oss.ess&aan (fli;lspected.
person, he shall cause the bull tobe seize

‘ i he
~ (2) If, on such inspection, he tloo
fit for being certified s ‘ﬁpproved appropriate

castrated d branded WEC.
and if heal}inds such bull flh lfo‘(l)lgl.brc
he shall mark it as an ap rove
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XLy

of thig .

" 9. (1) For the purposes iy

et A Officer E)r any other officer or berson AUthorig d%tock
sdto enr him in this bohalf shall have Power at 4

SRS times :— |
(a) to inspect any bull ;

(6) to brand any bull with 4 prescribeq Mark .
¢) subject to such conditiong and regyr; i
© if ‘any, as may pe Prescribed, océg?:r'

any premises or othep ‘Place. where he pg;
Ieason to believe that a'bull is kept,
. i !

(2) If the Livestock Oﬁice;', at any time on ins-

pection of ap approved bull, finds that the by has be.

come unfit as apn approved bul] pe may tak

] € action as fo;
40 unapproved bull, i accordance with €€ction 7,

Marking to pe 10. Every Castration of marking required to be

e °" done or made under this Aot by a Livestock Officer shall
€ done or magde free of charge,

S 11

any - seizure o Inspection under section 8,
sha]| be deemed {, have beep done after Compliance with
the notice afforesajq. |

Maintcnance of

" the o The Livestock Officer  shall maintain o
the e 'm a register giving particulars ]0
Ol owners o keepers of bulS(i
under (pis n:i m‘gkmgs Made, and  pys appu;’v%e
. » an . - A
Prescribeq | Such other particulars as“
Penaltyro,u ) :

- If any person, Without g ful authorit brz;nds
or é:auses_ (o be brandeq any bull witlvlv ;nya]l]l‘lg]:rk p)rlcscnbe_
u{lber this  Acy or with any mark resembling such prfﬁ1
T1oed mark e shall op conviction be punishable .Wl; .
Y €Xtend 1o thres months or wit
Cxtend to fjye hundred rupees or both.

\
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14. Whoever—

N

Penalty  for
other offences.

(a) keeps a bullin contraventi ,
on of
any rule or order made thereun 2;? g}ct or of

(b) neglect
tion W
visions of this

person in

ander this Actorru

or

(¢) negle
this

shall on convict
may extend to fi
subsequen
to one hundred rupees.

or any

cts or

s or fails to qproduce a bull for i

. , r inspec-
hen required to do so under the pro-
Act, or obstructs any olicer

the discharge of his functions

Act or rules thereunder,

offence unl

ion be punis
fty rupee

istrate Of Court shall take
T | der this Act except
k Officer or @

de b ,
complaint m; o yn 2 i behalf.

s, and in the ¢
t offence with fine which

les made thereunder, or

fails to comply with any order under
hable with fine which

ase of a second
may extend

copsi G
upon 2

ny person

rOCCCd' Bar of procecd-

p ]
1[Ccntral ings.

power t0 make

may make l'UlcS rules.

—
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(d) the powers and duties to pe eXer: 2
performed by officers or persons TClsed anqg

this Act and the procedu acting
: ) re n
them in so acting ; and fo be adopted [f;

292 LIVESTOCK IMPROVEMENT

(c) the approved age of a b
breeding, in any loca] a"real,lll for p Urposes of

(3) All rules shall

: be subject ...
previous publication. ubject to the condition of

J
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